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- years irom the dete of issue and
bearing interest at a rate not ex-
ceeding the ‘rdte of interest ap-
proved by the Reserve Bank of
India for each series of deben-
t‘!ru ”»

MR CHAIB.MAN The question 1s:

“'!!I!t thil House concurs with the
proposal of thc Government of
Tamil Nadu to increase, under sub-
gection (2) of section 6 of the
Tamil] Nadu Co-operative Land
Development Banks Act, 1934
(Tamil Nadu Act X of 1934) the
maximum amount of the Mamee
given by that Government in res-
pect of the debentures issued by
the Tamil Nadu Co-operative State
Land ‘Bevelopment Bank - Limited,
upto a total value of Rs. 250 crores

o (Bupees two hundred and  fifty
créres only) exclusive of such de-
bentures as the Bank may, from

-time to time redeem, such deben-
tures being issued for periods not

- exceeding in any case, 25 years
from the date of issue and bearing
interest &t a rate not exceeding the
Iate of interest approved by the

. Reserve Bank of India for each
series of debentures.”

The motion was adopted.

17.48 hrs.

‘SCHEDULED CASTES AND 'SCHE-
DULED TRIBES ORDERS (AMEND-
MENT). BILL

i

TI‘IE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
.REDDY): I beg to move:

“That the Bill to provide for the
‘inclusion in, and the exclusion from,
“the lists of Scheduied Castes and
Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of

tion of parliamentary
and assembly constituencies _in .80

mt:

,mmm TS
far us sach re-adiuistment is neces.
sitated by such incjugipn qr, eFelw
sion and for matiers connected
therewith, be taken into comﬁdeta-
ﬂ ”

question of revising ‘the -Nsts of Sche.
duled Casies and Schedided Tribes his
been under consideration for  many
vears. In 1965 theé Lokur Committee
was appointed to 8o into the matter
and make suggestions for a- compre-
hensive revision of the lists. The re-
commendations of this Commitiee were
examined by the Government and dis.
cussions were héld in 1966 with hom.
Members of Parliament and State
Ministers belonging to Scheduled
Castes and Scheduled Tribes. There-
after, the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Bill, 1967 was introduced in Lok Sabha
and referred to a Joint Committee.
The Bill, as reported by the Joint
Committee, was taken up for consi-
deration by the lok Sabha. However.
on account of some controversies, con-
sideration of the Bill was held over
and the Bill finally lapsed with the
dissolution of the Lok Sabha in De-
cember 1970.

Article 341 of the Constitution
relates to castes being specified by
notification with respect to any State
or Union Territory as Scheduled
Castes in relation to that State or
Union Territory. Similarly, article
342 relates to notification of specified
tribes with respect to any State or
Unfjon Territory as Scheduled Tribes
in relation to that State or Union
Territory, ag the case may be. A
major difficuity experienced by several
communities arose from the fact that
in some States they are at present
scheduled only in a part of the State,
and not in respect of the entire State,
with the result that the benefits, con-
cessions and reservations available to
Scheduled Castes and Scheduled Tribes
are confined only to a particular, and
at times marrow geographical avea, in
the State. . For example, in the Vidar.

‘bha area, of Mahiaraskhira, .:theve - are
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JmEny communities which are scheduled
only in respact of certain districls or
iehslis with the result that members
of the commupity living in certan
villages are regarded as Scheduled
Tribes, while saembers of the same
community wilh the sume tribal char-
acteristics and handicaps living in the
nearby villages are not treatex as Sche.
duled Tribes. Such difficulties also
oceur in  other States, particularly
Andhra Pradesh. Karnataka, Gujarat
and Madhya Pradesh. There are 728
cases in the list of Scheduled Castes
and 307 cases in the list of Scheduled
Tribes where such area restrictions
have been operative.

The Joint Commitiee on the Schedul-
ed Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967 had recom-
mended the removal of area restrictions
in most of these cases. Exceptions were
sought to be made only in regard to
cases where two distinct commumties
living in different areas bore the same
name, or where members of the same
community hiving in some parts of the
State has reached a much higher social
and educational staius and did not ful-
fil the criteria for scheduling in those
parts of the State.

The remova] of area restrictions 1s
a long felt need ang is a matter on
which there has been general agree-
ment. Removal of these area restric-
tions will benefit a large number of
persons, who will be entitled to the
fruits of special welfare and develop-
menta]l schemes for Scheduled Castes
and Scheduled Tribes. reservation in
services, etc. The present Bill has
been brought forward with a view to
removing area restrictions, as far as
possible, and thus do away with the
anomalies which exist at present.

While the general scheme of the Bill
is for abolition of area restrictions, such
restrictions have been retained in 25
cases in the list of Scheduled Costes
&nd 39 cases in the list of Scheduled
Tribes. Most of these restrictions have
been retpined in the cases of those
tommunities in respect of whom the

BMADEA 18, 1008 (SAKA)

(Amdt) Bill 166

Joint Committee had proposed such
restrictions,

The Joint Committee had also re-
commended the inclusion of certain
communities and exdlusion of certain
others from the list. These are matters
on which there is considerable diver-
gence of opinion and will accordingly
have t0 be examined further in depth.
The present Bill, therefore, does not
deal with this aspect of the matter.
Its general schieme is not to have amny
inclusion in, and exclusion from, the
existing lists of Scheduled Castes and
Scheduled Tribes, except to the extent
they are conseguential to the removal
of area restrictions, which. is the basic
object of the Bili. However, such of
those communities which were recom-
mended for exclusion by the Commit-
tee and in respect of ‘which there had
been no census returns in 1961 ag also
in 1971 have not been relained in the
Bill. In other cases where the com-
mittee had recammended exclusion, the
status quo has been maintained and
whenever any area resiriction now
appiies, such, restriction is also being
continued. In other words while many
will stand to gain from the provisions
of the Bill. none will be deprived of a
“enefit that may exist at present.

Before 1 procced further, I would
like to clarify some possible doubts and
misapprchensions that may arise in
ithe minds of the hon. Members about
the provisiong and the scope of the Bill.
There has been at timeg a general
criticism that Scheduled Castes or
Scheduled Tribes of cne Stale are not
{reated as such in another State. Asg
I have mentioned earlier, articleg 341
and 342 of the Constitution envisage
scheduling of specifled castes and tribes
in relation to particular Stateg or
Union Territories only. The Schedueld
Castes or Tribes of one State will thus
not necessanly be scheduled in another
Stale, and !f in any case they happen
to be so. it is a matter of pure coinci-
dence. The framers of the constitu.
tion apparently wanteg the question of
scheduling of a Caste or 3 Tribe ta be
linked with the socio-economic condi-
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tions and the milieu in each State and
did not envisage any all.India list of
Scheduled Castes or Scheduled Tribes
as such. Apart from this genera}l ques-
tion, representations have been re.
ceived from time to time ahout the
inclusion and exclusion of particular
communities in specific States. De-
mands have been made also on the
floor of the House in thig regard from
time to time. It would be recalled that
the Joint Committee had also made
recommendations regarding inclusion to
and exclusion from the list of Sche-
duled Castes/Tribes. This was a mat-
ter, however, where there hag been a
considerable difference of opinion, di-
vergence of approach and conflicting
views have been expressed even by
various State Governments. On the
question of removal of area restric.
tions, however, there has been no dis-
agreement or controversy. It wag felt,
accordingly, that the issue of removal
of area restrictions should he delinked
from the question of inclusion or ex-
clusion and the benefits and concessions
which will flow from the removal of
area restrictions should not be denied
by bringing in the wider guestion
which bristles with many dificulties
and will have to bYe examined further
1 had announced therefore while reply-
ing to Demands for Grantg of my Min-
istry in this House on 2-4-1976 that
the question of area restriction would
be separated and a suitable legislation
for the purpose introduced shortly.
The present Bill has been brought up
in fulfilment of this assurance to the
House.

As a result of this Bill, there will he
an increase in the total population of
Scheduled Castes and Scheduled Tribes.
We have made a provision in the Bill
to enable the Registrar General to re-
estimate the populatlion of Scheduled
Castes and Scheduled Tribes on the
basis of the new lists. It will also be
necessary {0 re-allocate the reserved
constituencies Necessary provision for
thig has alsp been made in the Bill,
The task of re.estimation of the popu-

lation and re.allocation of reserved
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constituencies is likely to take some
time. It is, therefore, very necesssry
that the Bill should bs pessed duiing
the current session of Paritament itseif.

With these words, 8ir, I commend
the Bill for consideration and approval
of this House,

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of
representation of parliamentary and
assembly Constituencies in so far as
such re-adjustment ig necessitated by
such inclusion or exclusion and for
matters connected therewith, be
taken into consideration.”

SHRI KARTIK ORAON
daga). I beg to move:

(Lohar-

“That the Bil] to provide for the
inclusion m, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the re-adjustment of
represeniution of parliamentary and
assembly constituencies in so far as
such re-adjusiment is necessitated by
such inclusion or exclusion and for
matters connected therewith, be re-
ferred to a Joint Committee of the
Houses consisting of 31 members, 21
from this House, namely:—Shri
Nathu Ram Ahirwar, Shri T. Bala-
krishniah, Shra Dharnidhar Basu-
matari, Shr1 B. S. Bhaura, Shri
M C Daga, Shri B, K. Daschow-
dhury, Shri C. T. Dhandapani, Shri
T. H. Gavit, Shri Krishna Chandra
Hajder, Shri Subodh Hansda, Shri
A. K. Kisku, Shri Nihar Laskar,
Shri Bhaljibhai Raviibhai Parmar,
Shr1 Paripoornanand Painuli, Shri
K Pradhani, shri Ram Surat Pra-
sad, Shri Shambhu Nath, Shri § M.
Siddayya, Shrimati Bhargvi Than-
kappan, Shri M. (3. Uikey, and
Shri Kartik Oraon; and
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10 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee that yuorum
shall he one third of the tota] num-
ber of members of the Joint Com.
mitlee;

that the Committee shall make a
report to this House by the first day
of the next session:

that in other respectg the Rules of
Procedure of this House relating to
Parliamentary Committees shall
appiv with such variations and
modifications as the Speaker may
make; and .

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members 10 be appoint-
ed by Rajya Sabha 1o the Joint
Committee.” (115)

ot ATOWT T (HidY) : "aT
woswnaam ¥ faarit § | gwI 3w
# s ¥ afewr g7 & afmw—at
aTs dxgi-g<t onfaar st 9w
wfaar &4t g €1 afz gw gfamre &
g7 ot #1 2d, fadqaw dfew s s
%7 faawaar wafes w19 &, A
A9 wE WX A & sifEE
&Y =t g qgy rf It & Aargw
@ 1T ot FY JAEqT 7T 1T qAE
w§ §-—urgw, afew, d@ 6 qw,
Afew drafors e s g 2w #
aregfas qata 2o # vt A,
gt Jiferat AT Sqwfaar &+ wF, A
R WM ® foa grer A g &
g 2w A qrfos sqaeqr fadewy
feg-swrs *) $9 G § o wrAw &
fpet gat 3w i o 9T 211 3y AT
starfas fafusear &, 9t v Adi &
EEET IV ERIL H1AA & gL ova & &@r
wraT &1 57 wrfagt AT Sq wifag

®Y aag & a% FE A gl ARG
TAFT T a7 awd & (agwlfrma
¥ ag g@igy #4ifr qw & wrfa @0
3q aifx & ar, i g et Fadr
wrarens feqfs & 1o @1 €Y @Y9q w0
g, oF axg # vra 537 fewr€ 30 &
T8 WA F1A7 98 6 g2
a1ar § 1 qgr av7 fafwsd qwi & anr
7 arf WY A § 4

28 TA F WIEAT ¥ qZT
gr 2w Y a7 aifaqi MR }rafea
sfagt ¥ sgre % famr # saar v
agl gy ar fora #7 swderr o 1 z®
feur # g% aF N §9 g g T—
wifas, amifaw, giegfas, arHfor—
a1 guT § ag aga W awr & foeedr
AT A AT qFAT 47 7 foaw FA ¥
fawrg 1 ofy 7@ @ fgd 7 I
g

v 98 wrgww § o3 anfag) A<
37 wifaai, waafss sfest nfk & s
¥ G5 TG 318 FaW SEN W § |

" gawr ava falnd) o3 ¢ 1 gafy

A TS TR fag w1 § § A9 AY §FY
7 @ wfva 25 & 30 sfawd av §
14 N1 g1 AT & wwT W F
faa™ T &1 § gur & 98 Y& AASAIT
21 WA 28 AT ¥ gt AT AT §HN 4T
g7 gl wifaai A o sfe)
#0 qTE AT G UF # A g
FEETT F7 747 § 1

ug faga® g H agr angmer ar
ZRTE ZAT | TE & 1T §© wfadt
g # afenfea fear o wrd st ge
MM A e Ay ST T}
A AR A ¥ TS § 37 9 W%
Aafr g Wik A ) %u fagaw & oy
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Y ez g § e frr wqglon
wrfagt ar o wifargt w Frerer T &
IT QN X ¥, SEF wror W }, W@
fas® 24-25 wre & AT Iv9T TIN
fawra 2 war  fr sy foamver faa
g, for wToN & 9% wiferer fear
AT 97 ¥ FTO WQ A @, W@
oy 3Asr A Nfaw fcfeafarr 6
§ goet a2 vf § 5 SaeY frwrer frar
wrar wifgy g ¥ §°?

TH AT FT @UE 7T A
¥ o} Wt axaey gt s fear &
BUTX UET SATHIN ¥ OF qI® A7fT
A qAAT AAT F TUS) | SGHT W=D
wgl gAML ¥ wigw 9@t ¢ 1 Sfow
va wifg sy aq & varzr wran fagre
AYofs 1 o 75 gAIH ¥R )
IAT MW F W SEGT ¥ o Ot gaw)
xx wrfe wrar AT & &few fagre u
aft FAT AT § | AW & wwEoEy
¥ feafer gar AW & w=w Wt ¥ oY
qif F & 1 ar® W A Fufa gark
g AT WM ¥ q4fi7 gat ¥ ¥|y
& frgx M7 Q7 Fify @1 348 grw
Qg AT 91 fag® 25am ¥
RFE T R F AT TAF AR AT
g yfarg &1 ar A o
qary & qT AT A AT W A, gAF
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saT aiw & ot wefr ¥ ot g0
wenfagy &, 4% a@ Ivefamfodi ¥
37 9 e w7 forar & i wrr ag
qrE Wi Ay Jfer v v faed
F faart oz 49 &1 ST TR W
fagri gwaf § 1wy AT Fo Wro
o/t WYX qET weft Ay xa fadd
§ g5 awd 1

THY a7 §S WX o feeat ¥ ¥o
sifaar a4t & foa & sfafafy svew
s faq & s g qra wrg &
&fieq et 7% 38 9T @ wrgard B
g & L AR A gu fadam & sued
It &1 " wEEa & ey oy
T 7 F TR AT TG TrIT AT § 4
fagt & $& WrT 1956 ¥ FTAR wY
geafa feg ¢ ¥ I8 & faammge
for w1 TR &a § v ¥5
wifgar aaar &1 37 & I § gf},
oA, gFa, amugx wifg |
ug I-wfaar gamafe aa ¥ w3
wigfaa ar oa mfaar aft wel
Fren &

awly ANW@ W7 T 00 @ |
uq 77 957 § WIT G2 T 11 a9
fee fremn

18 hrs

The Lok Sabha then adjourned till

WTY ¥ I @A T FAT Ffqr g av Eleven of the Clock on Thursday,
September 2 1976/ Bhadrg 11, 1898
(Saku)



